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IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NOs.                        /2025  
                        [arising out of Diary Nos. 2983 OF 2025]                          

 

NATIONAL THERMAL POWER CORPN. LTD                       Appellant

                                VERSUS

K. SARAVANAN & ANR.                                Respondent

WITH

CIVIL APPEAL NOs.              /2025
                   [arising out of Diary Nos. 3230 of 2025]    
                       

DAMODAR VALLEY CORPORATION ADARSH TRIPATHI         Appellant

             Versus

K.SARAVANAN AND ANR.  Respondent

O R D E R

1. Permission to file the Civil Appeals is granted.

2. These  civil  appeals  are  directed  against  ad-interim  orders  dated

December  05,  2024  and  January  08,  2025  passed  by  the  National  Green

Tribunal,  Southern Zone at Chennai staying operation of Office Memorandum

dated  11th November,  2020.  Although  challenge  to  ad-interim  orders  is  not

normally entertained, in the present cases, we are of the prime facie view that

the Tribunal ought not to have granted such stay on an Original Application filed

in 2024, without putting the ultimate users like the appellants (the NTPC and

the DVC) on notice.

3. We, therefore, stay the impugned orders till 6th February, 2025.
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4. Since the Tribunal has fixed 6th February, 2025 as the date for hearing the

applications moved by the appellants, the Tribunal may consider the issue of

granting  interim  relief  to  the  applicant  before  it  afresh  upon  hearing  the

appellants without,  however,  being influenced by this  order  which has been

passed on the limited ground indicated hereinbefore. All points and contentions

on merits of the rival claims are kept open. 

5. In view of what we have observed/directed in the preceding paragraphs,

we find that no useful purpose will be served in keeping these appeals pending. 

6. The Civil Appeals stand disposed of.

7. Pending application(s), if any, shall also stand disposed of.

............................J.
[DIPANKAR DATTA]

.............................J.
[MANMOHAN]

New Delhi;
January 31, 2025.
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ITEM NO.21 + 61              COURT NO.14               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 2983/2025

[Arising out of impugned final judgment and order dated 05-12-2024
in  OA  No.  74/2021  08-01-2025  in  OA  No.  74/2021  passed  by  the
National Green Tribunal, Southern Zone at Chennai]

NTPC LTD                                           Petitioner(s)

                                VERSUS

K. SARAVANAN & ANR.                                Respondent(s)

IA No. 20767/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 20770/2025 - PERMISSION TO FILE APPEAL
IA No. 20765/2025 - STAY APPLICATION

with 

CIVIL APPEAL Diary No(s). 3230/2025 
IA No. 27112/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 27113/2025 - PERMISSION TO FILE PETITION (SLP/TP/WP/..)
IA No. 27111/2025 - STAY APPLICATION
 
Date : 31-01-2025 These matters were called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE DIPANKAR DATTA
         HON'BLE MR. JUSTICE MANMOHAN 

For Petitioner(s) :Mr. Tushar Mehta, Solicitor General
                   Mr. Adarsh Tripathi, AOR
                   Mr. Vikram Singh Baid, Adv.
                   Mr. Ajitesh Garg, Adv.
                   Mr. Sunil Kumar Srivastava, Adv.
                                      
For Respondent(s) : 
          UPON hearing the counsel the Court made the following
                             O R D E R
1. Permission to file the Civil Appeals is granted.

2. The Civil Appeals stand disposed of in terms of the signed order.

3. Pending application(s), if any, shall also stand disposed of.

(JATINDER KAUR)                                   (SUDHIR KUMAR SHARMA)
P.S. to REGISTRAR                                COURT MASTER (NSH)
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Adarsh Tripathi <adarsht912003@gmail.com>

OA NO. 74 OF 2021, K. SARAVANAN VS. UOI PENDING BEFORE HON'BLE NGT |
REGARDING SERVICE OF ADDITIONAL AFFIDAVIT BEING FILED ON BEHALF OF
NTPC LIMITED
1 message

Adarsh Tripathi <adarsht912003@gmail.com> Mon, Feb 3, 2025 at 4:10 PM
To: sai@girisai.com, Yogeshwaran Amarneethi <YOGESHWARANADV@gmail.com>
Cc: ajitesh garg <ajitesh219@gmail.com>, Ashish Kumar <ashishkumar1772@gmail.com>

Sir, 

WE represent NTPC Limited in the subject matter. Please find attached herewith the additional
affidavit being filed before the Hon'ble NGT, Chennai. Please be in receipt of  the same. 

Regards, 

--
Adarsh Tripathi
Advocate on Record, Supreme Court of  India
G-34, Basement, Lajpat Nagar-3, New Delhi-110024
9090416535 / 9425308454

Final Additional Affidavit.pdf
6853K
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